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CENTRAL ADMINISTHATIVE TRIBUNAL,ALLAHABAD BENCH,

Registration O,A, No. 1252 of 1992
Reja nam Diwakar T cue siv's Applicant,
Versus

Union of India
and others olals Bla b

Hon, Mr. Justice UJ.C, Srivastava,V.C.
Hon'ble Mr, K, Obayyva, liember (Ai

( By Hon, Mr, Justice U,C.Srivastava,V.C.)

This application is dirécted against the
order of supereession of the applicant dated 11,3,1991
and also the order dated 28,7,1992 passed by the
Administrative COfficer Directorate of Pulses Research

Institute , Kanpur by which the applicant has beep

sought to be reverted to the post of Jatchman from the
post of Security Supervisor, The applicant has
épproached this Tribunal praying that the respondents
may be directed to set aside the order of the
applicant's supersession dated 11,.3,1991 and also

order dated 28.7,1992 by which he has been dislodged
from the post of security supervisor and reverted to
the post of Watchman, During the pendency of this
case, the D,P,C, met and rejected fhe~apﬁliﬁhﬁt
and selected other persons who according to the aap
were junior to him as watchman.
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2. The applicant was appointed as mtehmm in the
Central Government in the Bipact“”“j
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11.3.1931 on the recommendation of the D.P.C., the - ;:

Project Jirector, Directorate of Pulses Research, | e

Kanpur was pleased to allow the supporting staff to i;f
- &

cross efficiency Bar din the posts/grades/pay scale/

stage and the dates as mentioned against each of them, *
and the apolicant!s name was shown in the said list at
Sl. Ne., 6 and @e was allowed to cross efficiency bar . |
wWeeef, 1.,12,1990, On 11,3.1991 another liS'E of persons who -'_' <3
were promoted , was issued by the aforesaid Directorate,
In this list, the applicant's name does not find place
which necessarily means that he stood superseded and

not recommended for promotion for reasons not disclosed *
therein or for matter of that in any order order. @223%38
Persons junior to the applicant namely Lal Singh, Smt.
Kamls , Sri Durjan, faghuvanshi and Prahalad have:hehq
recommended for promotion, Vide order dated-1116;£992,1'
the sscurity officer of the Directorate issued dif§§£i§h§F 

thst in his absence, the applicant would take charge :
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of the security and would supervise in his place, v
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On 8.7.1992, the Directorate at Kanpur passed an order
upon the representation of the applicant that the p&éﬁ)s
of security supervisor was not one of erfj;,p]
whenzver there would be vacancy, appliﬂiif[f;z{f?{;ﬁfn
invited and the applicant should Hﬁﬁ'?@WE-éiﬁﬂf;;%ﬁﬁﬁﬁi
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3% The respondents have opposed the application
of tive appdieant and have stated that the applicant
ﬁ;s appointed as a Watchman from 17,3.197L. At the
time of appointment, the applicant did not pass the
flatriculation Examination ., He passed thé?%iaminatinn

-

1991 as a private candidate and as per revised Rules,
the applicant was promoted to 35,C,5 Grade-II post in
the pay sc;le of Rs, 775=1025 w.e.f, 31,12,1982, The
D,P.C, considered his name for promotion but did
not feund him fit for promotion and that is why he
was not promoted, The criteria of promotion from
one scale to another amongst groug-D post is
Seniority-Cum-Fitness!
Sri Ram Manchar Bal, Technical Assistant, a Group-C
employee has been assigned the work of assisting'thﬁ'
segurity officer in addition to his own duties in
place of sri R.P, Singh, a group~C employee without
_any extra remuneration vide office order dated

16,7.1992. At the time of meeting of D.P.C. in the

~month of iarch, 1991 the applicant had not rgassed ,Hi‘ghi )

Jaid
School Examinationgihe passed the High Sokwe

Ihe department has placadjbef”’;%
rules which are in existence and1accandinquﬂ-mi$fﬁ%w
this supperting staff postiis aons ‘Tﬁﬂyiﬁﬁffﬂiﬁﬁ%
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and not education qualification.
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he was not found fit by the D,P.C., which found 838 ke

him fit for crossing the Efficiency Bar a day earlier, e

obviously unsustainable and off the record., If the

passing of the matriculation examination is a bar

and the applicant who was fully suitable and has

now been promoted, his promotion,hbvidusly, will date

back from the date he passed the Matriculation

Examination, Thus the promotion of the applicant

which has come because of his seniority and not being

| unfit,for the same, his promotion could not have been

] withheld, If the Matriculation was &f the bar and

the applicant having been promoted, his promotion

will be deemed to be with effect feom the date,

he has passed the Matriculation Examination, Trus, -

With the above direction that his promotion will.nmjf‘ }? 
;ate back from the date he has passed the High fgg'
School Examination, and his seniority will'bé'iﬂjﬁégkd¢"f§
accordingly,this application stand d15p¢5ﬂd-ﬂ£ifinﬁii%;,'-'¥

No order as to Gosts,

Member ( 4 .
Dated: Febrvary, 1993.
(Peue ) 4 W clyray ' g -



